., : ( Open Ceurt)

CENTRAL ADMINISTRATIVE TRIBUNAL
LLAHABAD BE » ALLAHABAD.

Allahabad this the 15th day ef March, 2004.

Original Agplication Ne. 239 of 2004.

Hen'ble Mr. Justice S.R. Singh, vVice=Chairman.
Hen'ble Mr. D.R. Tiwari, Me r= A.

Baijnath Pal S/e Late Gepal Pal

R/e EWS-44,1V Phase, Rapti Nagar, Gerakhpur.
pested as Khalasi Helper, Staff Ne. 08/08065,
D.L.W, Varanasi.

ssccccce .Applicant
Ceunsel fer the app licant := Sri B.K. Tripathi

SRE22Z22

1. Unien ef India threugh the General Manager, DIW, Varanasi.
2. The Dy. CCMT, D.L.W, Varanasi.

3. Assistant Werks Manager/CRP& Disciplinary Autherity,
D.L.W, Varanasi.

4., Senier Section Engineer/CRP, DLW, Varanasi.

es seesscsRespondents

Counsel for ghe respon dentrs ¢= Sri K.P. Singh

ORDER

By Hen'ble Mr., Justice S.R. Singh, VC.

Against the order eof remeval the applicant has preferred
a departmental appeal and the relief claimed herein is that the
respendent No. 1 be directed to expedite/decide the departmental

‘appeal bearing letter/case Ne. W.P/D.A/2000/602 filed by the
applicant., It is submitted by the learned ceunsel fer the

applicant that the persenal hearing was given te the applicant
en 12,11,2001 but till date the appeal has net been decided.

2 Having heard counsel for the parties we dispose of the

O.,A at the admissien stage itself without inviting the CA with a

directien te the Appellate Autherity that appeal preferred by the
applicant against the erder of removal dated 16.10.2000 bhe

censidered and dispesed of in accerdance with law within a peried
of twe menths frem the date of cemmunicatien ef this order. It

is further clarified that in case the appeal has already be_ggwu:"’f,
dispesed of, the Appellate Authority shall commqnic-\ite the [Same '
to the applicant.

Sl w
/Anand/ Member= A. Vice~Chairm@n.




